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MR. DEPUTY-SPEAKER : The question
is:

“That the Bill to provide for the
authorisation of appropriation of
" moneys out of the Consolidated Fund
of India to meet the amouats spens
on certain services for the purposes
of Railways during the financial year
ended on the 31st day of March, 1982
in excess of the amounts granted
for those services and for that year,
be taken into consideration.”

The motlon was adopted.

MR. DEPUTY-SPEAKER : We shall
now take up clauses.

The question is :

“That clauses 2 and 3 and the
Schedule stand part of the Bill.”

- The motion was adopted.

Clauses 2 and 3 and the Schedule were
added to the Bill.

MR. DEPUTY-SPEAKER : The question
is :

*“That clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI A.B.A. GHANI KHAN CHOU-
DHURY : Sir, I beg to move ;

“That the Bill be passed.”

. MR. DEPUTY-SPEAKER : The question
is:

“That the Bill be passed.”

The motion was adopted.
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PONDICHERRY BUDGET, 1984-85—
GENERAL DISCUSSION,
DEMANDS® FOR GRANTS ON
ACCOUNT (PONDICHERRY),
1984-85,

AND
SUPPLEMENTARY DEMANDS® FOR
GRANTS (PONDICHERRY),
1983-84

MR. DEPUTY-SPEAKER : We shal
now take up Pondicherry Budget— General
Discussion, Demands for Grants on
Account-- Pondicherry and Supplementary
Demands for Grants (Pondicherry) together.

Motions moved :

“That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the
third column of the Order Paper be
granted to the President, on account,
out of the Consolidated Fund of the
Union Territory of Pondicherry for
or towards defraying the charges
during the year ending on the 3lst
day of March, 1985, in respect of the
heads of demands entered in the
second column thereof against
Demands 1 to 31.”

“That the respective Supplementary
sums not exceeding the amounts on
Revenue  Account and Capital
Account shewn in the third column
of the Order Paper be granted to the
President out of the Consolidated
Fund of the Union Territory of
Pondicherry to defray the charges
that will come in course of payment
during the year ending on the 31st
day of March, 1984 in respect of the
heads of the demands entered in the
second column thereof against :

Demand Nos. 1, 4 to 31.*

*Moved with the recommendation of the President.
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Demands for Grants (on Accouns) (Union Territory of Pondicherry) for 1984-85
submitted to the Vote of Lok Sabha

of  Name of Demand

Demand

Amount of Demand for Grant on Account
submitted to the Vote of the House

12.

11,

12.

13.

14.

15.

16.

17.

19.

Legislative Assembly
Administrator

Council of Ministers
Administration of Justice
Elections 7
Revenue and Food

Sales Tax

Transport

Secretariat

District Administration

Treasury and Accounts Administration

Police

Jails

Stationery and Printing
Retirement Benefits
Public Works
Education

Medical

Information and Publicity

Labour and Employment

Revenue
Rs.

10,35,000
10,000
7,0 ,000
17,65,000
3,19,000
95,76,000
8,90,000
11,%1,000
32,32,000

1,59,43,000

20,13,000
1,06,67,000
4,38,000
25,86,000
53,49,000
3,38,00,000
5,68,30,000
2,74,92,000
24,04,000

29,34,000

Capital
Rs.

11,25,000

2,87,96,000

20,000
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1 Y2 3
21. Social Welfare 1,72,82,000 -
22, Co-operation 53,14,000 66,04,000
23, Statistics 6,01,000 -
24. Agriculture 1,20,99,000 1,34,000
25. Animal Husbandry 35,88,000 -
26. Fisheries 40,88,000 26,387,000
27, Community Development 13,45,000 6,00,000
28. Industries $6,79,000 30,00,000
29. Electricity 3,54,38,000 3,52,01,000
30. Ports and Pilotage 4,72,000 12,50,000
31. Loans to Government Servants - 65,44,000

Supplementary Demands for Grants (Union Territory of Pondicherry) for 1983-84
submitted to the Vote of the House

No.

of Name of Demand

Demand

Amount of Demand for Grant to be sub-
mitted to the Vote of the House

1 2 3
Revenue Capital
Rs, Rs,
1. Legislative Assembly 1,59,000 -
4. Administration of Justice 4,51,000 —
5. Elections | 2,356,000 -—_
6. Revenue and Food 59,08,000 9,000
7. Sales Tax 2,34,000 -
8. Transport 2,23,000 -
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9. Seccretariat 7,60,000 -
10. District Admlnlamtﬁn 1,10,27,000 -
11. Treasury and Accounts Administration 4,92,000 —_
12. Police 41,64,000 -
13. Jails 94,000 -
14. Stationery and Printing 2,36,000 —
15. Retirement Benefits 23,08,000 -
16. Public Works - 51,07,000
17. Education 1,14,21,000° . 5,000
18. Medical 82,63,000 —_
19. Information and Publicity 1,28,000 -
20. Labour and Employment 5,41,000 -—
21. cial Welfare 32,84,000 -_—
22. Co-operation 14,34,000 80,97,000
23. Statistics 2,10,000 _
24. Agriculture 40,35,000 9,000
25. Animal Husbandry 8,24,000 —
26. Fisheries 10,39,000 19,56,000
27. Community Development 1,35,000 3,00,000
28. Iundustries 30,15,000 40,00,000
29. RBlectricity 1,84,56,000 50,04,000
30. Ports and Pilotags 65,000 —_
31, L‘;annoGovemmen! Servants — 7,00,000
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SHRI M. RAMANNA RAI (Kasaragod) :
Now we are dealing with important matter.
In ordinary course this Parliament is not
expected to discuss this because the ruling
party, the Congress Party, without any pro-
per and reasonable justification dismissed
the Pondicherry Government and dissolved
the Pondicherry Assembly. In the course
of that even after the dismissal and disso-
lution of the Assembly, had the Government
or the Election Commission taken necessary
steps to conduct the elections, this Budget
would have been introduced in the Pondi-
cherry Assembly and not here in this Parlia-
ment. Unfortunately or fortunately for the
ruling party, we are now compelled or oblig-
ed to deal with the Pondicherry Budget.

Now, what is Pondicherry ? We know
this Pondicherry is not one unit.

THE MINISTER OF CHEMICALS AND
FERTILISERS (SHRI VASANT SATHE) :
This is cherry. (Interruptions)

SHRI M. RAMANNA RAI : You know
some cherry because some part of the State
is in the East Coast of India, and some is in
the West Coast of India. This Pondicherry
State was constituted as Pondicherry—
Karaikal, Mahe and Yecnam. Mabhe is in
the midst of Kerala. It should have been
part of Kerala. Actually it has now become
a part of Pondicherry. In Yenam the majo-
rity of pcople speak Telugu. Pondicherry
and Karaikal should have formed part of
Tamilnadu because the people there speak
Tamil. The distance between one unit and
another unit is very far. For example, to
reach from Mahe to Pondicherry if you
travel by train, it takes more than 24 hours.
Such is the distance. Formerly, we were
Jaughing, that one unit of Pakistan is on the
western side, another is on the eastern side.
That could not be helped. But here as far
as Pondicherry State is concerned, this can
be rectified. There is no use of keeping the
State as such. So, my submission in this
case is we can finish this State if Parliament
wants by merging the particular portions.
For example, Mahe can be merged in Kerala,
Karaikal and Pondicherry can be merged in
Tamilnadu and Yenam can be merged in
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Andhra. So, it can be considered.

What is the economy of this State ? The
main economy of this so-called Pondicherry
State is by selling foreign liquor. Foreign
liquor is the main business. The income of
the State is somehow by dealing with foreign
liquor. What the other source of income
is can be presumed.

20 brs.

Now we are dealing with this States Bud-
get.  The main question is why Pondicherry
Assembly was dissolved ; why was the
Ministry dismissed ? At that time it was
argued by the ruling party that the Ministry
lost majority. But even at that time the
political parties in this country, who had
representatives in the Poadicherry Assembly
came forward to contradict that the Ministry
lost majority. Simply because the Congress
(I) withdrew its support to the then Minis-
try, it cannot be presumed that the Ministry
lost its majority.

The majority should be tested in the
Assembly ijtself. So, the Party which got
their representatives in the Pondicherry
Assembly at that time vehemently protested
against the dissolution and at the same time
requested the Governor to invite them'to
form the Ministry there itself instcad of the
Assembly being dissolved. But it was not
done. You know why. The Rajya Sabha
candidates were to be filled up by the Pondi-
cherry Assembly just at that time. There
was an alliance between the Congress-1 aad
the D M.K. and on the question of which
Party should have the Rajya Sabha candi-
dature and which Party should put up the
candidate there, there was a dispute and they
fought with each other. At that time, the
Congress-I realised that the candidate put
up by them was not going to win and there-
fore they decided to dissolve the Assembly.
Now, the other side may say anything.
But that is the truth and this is the tradition
ofthe Congress-I. Whenever it is incon-
venient for them, they dissolve the Assembly
or dismiss the Ministry. Now, for example,
you see what has haspencd in Punjab. In
Punjab, the Ministry was removed but the
Assembly was kept under suspended anima-
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tion. Why could the same thing not be done
in Punjab ? In Pondicherry, without wait-
ing, without hearing and without any justifi-
cation, not only the Ministry was dismissed
but the Assembly was also dissolved. So,
wherever it is ' convenient for the ruling
Party, they adopt one method and wherever
it is inconvenient for them, they adopt
another method.

Anyhow, as you know, Pondicherry
Assembly was dissolved in the month of
June last. Now, many months have passed.
Why was the election not conducted there ?
If the Government is particular, if the
Government is interested in seeing the demo-
cracy properly functioning in this country,
without any difficulty, the elections could
have been held there. But it was not con-
ducted because the ruling Party was not
interested.

Now, coming tc some aspects of the Bud-
get, T would like to mention some thing. We
know, Pondicherry is a small Union Terri-
tory. There is a textile mill in this Union
Territory called the Anglo-French Textile
Mill. Now it is under dispute whether it is
closed or it should be opened and whether
the workers should be given job or not. The
fact is that since last 10 months, workers
are not given the job. But every day, early
in the morning, siren is given. The workers
go to factory. Their attendance is taken.
After taking their attendance, they are asked
to go home. Why ? No raw material is
available. No other facilities are available.
So, the workers are asked to go home.
This is the position. Now can you say that
the factory is closed ? The factory is not
closed. Now it is open butit is not func-
tioning. This is the thing that is going on in
Pondicherry since last 10 months.

This fact was brought to the notice of the
Government by the workers® representatives
and the Central trade unions both of the
Congress and the Opposition. Our leader Mr.
Samar Mukherjee had put in a representa-
tion to the hon. Minister, Mr. V.P. Singh,
recently. Today, i1he workers’ representa-
tives have assembled at the Boat Club for a
dharna. What is the Government going to

do in this case 7 I do not know whether
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the Government is aware that the workers’
representatives have come and assembled
at the Boat Club. I doubt very much., At
the same time, there is a conciliation meet-
ing between the workers® representatives and
the Government. The hon. Minister, Mr.

V.P. Singh, is fully convinced about the de-
mand of the workers. There is no demand

for wage rise or bonus, nothing like that.

‘The demand of the workers is to open the

Mill. They realise that the management is
not going to open the Mill. So, their de-
mand is that if the management is not going
to open the Mill, it should be nationalised
and it should be entrusted to the National
Textile Corporation.

It is the duty of the Government to take
this step and save 7500 workers from star-
vation and death. Why is the Government
not coming forward to take this step ? The
Government must come forward at least now
and save the workers from starvation and
death.

Further, it will l'e noted that the mill is
not a sick mill. The Anglo-French Mill was
started about hundred years ago. What is
the production of this Mill ? This Mill pro-
duces textile for export. The foreign ex-
change earned on this account is about 8 to
9 crores per year. As this Millisnot a
sick mill, it is the duty of the Central Gov-
ernment to see that the Mill is opened and,
if necessary, to nationalise the Mill and
entrust it to the National Textile Corpora-
tion. This is absolutely necessary. The
Government must come forward not only to
save the workers but also to save the country
and save the foreign exchange.

Pondicherry is a coastal area. Therefore,
another demand of the people” of Pondi-
cherry is for a fishing harbour. A fishing
harbour is a necessity and is very helpful to
the fishermen of that area and also to the
people of Pondicherry.

Another demand of the people there is
that they require one airport.

The State of Pondicherry is very much

. indystrially backward. So, the people of
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Pondicherry demand that some jndustries
should be started by the Central Govern-
ment in the public sector.

My submission is that since Pondicherry
is now under President’s rule, it is the duty
.of the Central Government to come forward
to help the people of Pondicherry in all these
matters and, particularly, the Central Gov-
ernment must take immediate steps to hold
the clections as carly as possible.

Wi(h these words, I request the hon.
Minister to take necessary action in all these
matters to help the people of Pondicherry
and, at the same time, | oppose the Budget
proposals,

SHRI EDUARDO FALEIRO (Mor-
mugag) : Mr.  Deputy-Speaker, The
genuine grievances of the forgotten areas
which go by the name of Union Territories
are so many that [ could here list them the
whol¢ night but in .view of your suggestion |
am limiting myself to a few words,

I do not know whether the Hon. Member
who just now spoke represents the Union
Tenitory of Pondicherry because if he does
not, his initial pronouncement that this or
that part of Pondicherry must be merged in
this or that State......

MR. DEPUTY-SPEAKER : You must
know that many of his people are staying in
Pondicherry. The Hon. Member knows
through them.

SHRI EDUARDO FALEIRO : Yes.
Many of his people are staying in Pondi-
cherry. .

The point 1 would like to make here is
that the political future of Pondicherry is to
be decided by the people of Pondicherry
themselves. This is their birth-right. They
have heen liberated from French colonialism.
It is not for anybody else to decide the future
of the people of Union Territories which
have been liberated from the French and
from the Portuguese colonialism, for that
matter, hike the territory which I now repre-
sent in this House.
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It is always an extraordinary situation
when the Budget of a State is discussed and
passed by Parliament. But when it comes to
the Budget of the Union Territories being
discussed in Parliament, then, you will ap-
preciate that the sitvation is not extraordi-
pary atalll Itis because through some of
the Union Territories have some camouflaged
type of Assemblies, the Assembly of the
Union Territory of Pondicherry or, for that
matter, of the Union Territory of Goa or,
for that matter, of the Union Territory of
Arunachal or Mizoram, are not Assemblies
in the sense which the Constitution contemp-
lates ! They have not been created by the
Constitution at all asin the case of the
States. They have been created by an Act
of Parliament and do not have any substan-
tial powers at all. In the case of the States,
the Assemblies are entitled and have exclu-
sive jurisdiction to legislate on all matters in
List I1 which is tHe State List. But, there is
no such thing as State List for Union Terri-
tories’ Assemblies ! All legislation is initiated
by the Government of India and all legisla-
tion, after being passed by the Assemblies of
those Union Territories must be ratified by
the Government of India.

I would respectfully submit—and even it
pains me 2 lot 10 say so—that these Assemb-

“lies of the Union Teiritorics arc sham. The

entire provision of the Union Territory in
the Coonstitution is an anomaly. It is an
obnoxious provision andit puts the people
of the Union Territory on a different footing
of citizenship than that enjoyed by the people
in the States.

1 had the opportunity at the time of the
election of the Hon. President of India to
raise in this House this point as to why when
all the Members of the State Assemblics are
entitled. to vote in the election of the Presi-
dent of India, thc Members/MLAs of the
Union Territories arc hot so catitled. This
is just onc example of the inferior state of
the MLAs of the Union Territories which
ultimately is the inferior status of the people
of this territory. In rhis country, nobody is
deliberately discriminated against, no pcople,
no region, no creed, caste, is deliberately
discriminated against in this free and demo-
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cratic country of ours. But unwittingly
sometimes, the discrimination comes and
then it is incumbent upon the Government
of India and upon the sovereign Parliament
of this nation, to take note of this discrimi-
nation and anomaly and to correct it before
people resort to extra-constitutional me-
thods., 1 would just like to say that in the
Union Territories there is no such institution
as Assembly in the real sense of the term.
Not only this. The Chief Minister and the
other Ministers of the Union Territories are
at the disposal, as it were, of the Lt. Gover-
nor.

But in the States, the Governor is just the
honorary Head of the State.

Unlike in the States, in the Union Terri-
tories, the Lt. Governor is the authority'
who wields the recal power. The Chief
Minister and the entire Cabinet of a Union
Territory arc just at the mercy and at the
disposal, as it wecre, of the Lt. Governor.
This is a very anomalous situation. The
people of this country have not helped to
liberate the people of Pondicherry and Goa,
they have not participated in this historic
..ad heroic moment in the life of the people
of those Territorics, so much so these people
remain in the position of Union Territories.
30 years have passed since these Territories
became free and independent. The time has
come for them to get the same status to be
at onc and in tune with the States them-
selves. 1 am making here a very respectful—
but with all the force at my command—
demand the Statchood be granted to the
Union Territory of Goa. Problems may
arise, as my bhon. friend had said, that in
the case of Goa, Daman and Diu are such
long distances, so far away. Even States
and scparate nations which are so divided
cannot remain together. History has shown
in the case of our neighbour. But then with-
out prejudice to whatever are the feelings
of the people of Daman and Diu- it is for
them to decide whether they should merge
with Gujarat or not.—1 would demand that
the people of Goa must be given Statchood ;
this should be immediately conceded and

*The original speech was delivered in Tamil,
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this is the birth-right of the people of that
area. i

There are many other problems. Butl
limit myself to making only these submis-
sions in view of your request, Sir, and in
view of the advanced hour now.

*SHRI N. SELVARAJU (Tiruchirapalli) :
Mr. Deputy-Speaker, Sir, for the last four
years the Budget of the Union Territory of
Pondicherry used to be discussed in the
Pondicherry Assembly. It is unfortunate
that the Pondicherry Budget should be dis-
cussed in this House and for that the
Central Government is responsible, The
popularly elected Government of Pondi-
cherry was unceremoniously dismissed. The
people's DMK .Government has been substi-
tuted by the autocratic rule of the Centre
in Pondicherry. The Centre is administering
the territory through the handpicked
Governor. I wonder how democracy will
take deep roots in our country with this
kind of anti-people approach by the Centre.
After Pondicherry was liberated in 1954, till
1969 the Congress Party was in power.
There were only short-duration Govern-
ments during this period and many times
the Governments of the day were replaced
and substituted by the Centre. After 1969
when D.M.K. came to power in Pondi-
cherry, for 5 years there was a stable and
welfare Government in the Union territory.
The D.M.K. Government in Pondicherry
Union Territcry for these five years has
been written in letters of gold. After that
the AIADMK Government ruled the terri- .
torry for 1} years for the first time and ~
then for 21 days. The ATIADMK Govern-
ment was then dismissed. In 1980 General
Elections, the D.M.K. and the Congress-I
joined hands giving a commitment to the
people that a stable and welfare Government
would be given to them. Pondicherry’s
special status was given due recognition by
the United Front of DMK and Congress-I.
The Congress-I1 M.P. came to this House
and the DMK-Congress-1 Government was
installed in Pondicherry.
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As the D.M.K. Government in Tamilnadu
under the illustrious leadership of Dr.
Kalaignar Karunanidhi had dedicated itself
for the welfare of the downtrodden, Harijans,
Scheduled Castes and Scheduled Tribes, the
D.M.K.-Congress 1 Government in Pondi-
cherry implemented similar policies for the
common weal for a period of 3% years.
Thousands of people were taken above the
poverty line. Welfare schemes were imple-
mented with verve and vigour. Suddenly
one fine morning the Congress-1 withdrew
its support to D.M.K. After this also the
D.M K. in the Assembly of 30 Members had
the majority of 18 members, with the
alliance parties like Janata, Muslim League
and Communist Party. We presented our
majority to the Governor of the Territory
and petitioned to our President and to the
Prime Minister. All our pleas fell on deaf
ears. The D.M.K. Government was dis-
missed and the Assembly was dissolved.
The President’s rule has been imposed in

the territory.

1 would like to enumerate one Or two
welfare schemes among the scores of such
schemes implemented by the DMK Govern-
ment just by way of example to prove
DMK's commitment 1o common cause.
One light in every hut, Destitute pension,
financial assistance to the marriage of
daughters of widows, financial assistance
to the dependents of fishermen who die on
the high seas and assistance 10 the families
of peasants who die in natural calamities,
insurance to fishermen, scholarship to Hari-
jan students, insurance to Riksha pullers and
cycle riksha pullers are only an indication
of hundreds of welfare schemes successfully
implemented by D.M.K. Government. It
is really disappointing that there is no such
scheme in this Budget under discussion.

Ido not know what happened to the

opening of Central University in Pondi- -

cherry for which the foundation-stone was
laid. Similarly, Ariyankuppam fishing
. harbour scheme has been the long standing
demand of the people of Pondicherry. The
D.M.K. Government had initiated proposals
for this. What happened to this ? Similarly,
the sctting up Harijan Financial Develop-
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ment Corporation was announced. But
this has not yet come about. No Harijan

welfare scheme has been implemented. 1
would like to know what happened to
Pondicherry Port developmant which has
been accepted by the Central Planning
Commission.

Sir, another challenging question to the
Administration under the President’s rule is
the continued closure of Anglo-French
Textile Mill, commonly known as Rodier
Mill, in Pondicherry for the past ten months.
The next day after the dismissal of DMK
Government in Pondicherry started with the
closure of AFT Mill. 7000 workers are
prowling like beggars as they are threatened
with hunger and starvation. The Govern-
ment could not tackle Mr. Jatia, the pro-
prietor and there is no private entrepreneur
willing to take over this unit. The Governor
and the Chief Secretary issue statements in
the Press and over the Radio that this Mill
would be opened in ten days, in the next
15 days and soon and so forth, All the
Trade Unions are agreed on this one point
that this Mill should be re-opened, after the
National Textile Corporation takes it over.
Even the Congress-I Trade Union has held
meetings, demanding the taking over of
AFT Mills by the NTC. The Governor,
who was making statements that the AFT
Mills would be taken over by the NTC, has
now left it to the tender mercics of God. He
says that God alone should bestow his bene-
volence on this Mill. Dcmonstrations,
agitations, hunger-strike, dharnas are being
held by all the trad: unions including the
Congress-1 trade union. The people of
Union Territory are greatly distressed over
the continued closure of AFT Mills, because
the economy of the territory will be in
shambles if this is allowed to continue any
jonger. Law and order in the territory will
be the victim of such inept handling of the
situation by the Administration. The people
of the territory are losing slowly but steadily
their faith in the Administration of the
Territory. 1demand that NTC should take
over AFT Mills.

The Administration is holding now
20-Point Exhibition on a grand scale. The
achievements of DMK Government hays
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also been included in the form of exhibits
here. The Administration is taking credit
for DMK Government's performance. The
ruling party at the Centre wants to take

advantage of this for promoting the
election prospects.

Sir, for the 102nd time the Chief Minister
of Tamil Nadu has announced local body
elections in the State of Tamil Nadu. Many
times he had invited the leaders of political
parties for discussing about the dates of
local body elections. This time the leaders
of political parties refused to attend such a
meeting because they have no faith in the
pronouncements of the Chief Minister. I
by any remote chance, the focal body
elections are held in Tamil Nadu, I suggest
that local body elections should be held in
Pondicherry Union Territory also. In fact,
for quite some time there is President’s rule
in the tecritory and it is time that General
Elections are held in the Union Territory of
Pondicherry. '

With these words I conclude my speech.

*SHRI P. SHANMUGAM (Pondicherry) :
Hon. Mr. Deputy-Speaker, Sir, 1 rise to say
a few words in respect of 1984-85 Budget of
the Union Territory of Pondicherry. Since
I am the sole representative of this Union
territory I request that some time may be

given to me.

MR. DEPUTY-SPEAKER : How much
time you require ?

SHRI P. SHANMUGAM : 1will con-
clude quickly. At the outset I extend my
full support to the 1984-85 Pondicherry
Union Territory Budget.

I would like to clacify certain issues that
have been raised by my hon. fricad who
preceded me. I have to say that his asser-
tions are far from truth. He alleged that
the Central Government has dismissed the
popularly elected DMK Goveroment in
Pondicherry againt all democratic tenets.
He also mentioned about the autocratic rule
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that has been imposed on this territory. I
have to counter his arguments with the facts
in my possession. Firstly there is no auto-
cratic rule in Pondicherry. The Administra-
tion has been geared to function effectively
for implementing the welfare schemes. In
order to ensure that democracy takes deep
roots in the country, the Centre was com-
pelled to dismiss the DMK Ministry which
was unable to prove its majority inspite of
horse-trading of MLAs.

The hon. Member from Communist Party
(Marxist) in his speech was advocating the
merger of different parts of the Union
Territory with the neighbouring States.
I am reminded of what happened in 1962
when the Pondicherry Union Territory Bill
was introduced in this very House by
Pandit Jawahar Lal Nehru. 1 was sitting
in the Visitors’ Gallery. While introducing
this Bill, Pandit Nehru was referring to the
cultural heritage of Pondicherry territory.
At that time from the Opposition Benches,
Shri P. Ramamurthy belonging to Com-
munist Party (Marxist) got up and urged the
then Prime Minister to take Yack the Bill,
as he was opposed to the special status
being given to Pondicherry. Then, the hon.
Member from Cuddalore, Shri Krishna-
murthy, belonging to D.M.K. took up the
same standpoint. They wanted that Pandit
Nehru should not proceed with the consi-
deration of the Bill. But Panditji was not
perturbed over this stance of CPM and
DMK Members. When the Bill came up
for voting, Shri P. Ramamurthy stated that
he would not accept separate statehood for
a tiny territory with 3 lakhs of people and
he was also opposed to the independent
status being given to the territory. As
pointed out just now by the CPM Member,
Shri P. Ramamurthi wanted the merger of
Pondicherry and Karaikkal with Tamil
Nadu since this area was populated by
Tamil-speaking people, Mahe where the
Malayalam speaking were living to be
merged with Kerala—to reach Mahe one
had to undertake a journcy for 24 hours—
and Yenam with Andhra Pradesh, since it
was 500 miles away from Pondicherry and

*The original speech was delivered in Tamil.
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Telugu-speaking people were inhabiting the

area. This view was expressed in 1962 by

the CPM Member in this House. This view

was supported by the then D.M.K. Member
\

in this House.

Today, after 22 years, the hon. Member
from CPM and the hon. Mcmber from
D.M.K. have reflected similar views about
Pondicherry Union Territory. Overtly they
express their sympathy for the lot of the
people of Pondicherry and they demand
that welfare schemes should be implemented

for their upliftment. Covertly they want

that different parts of Union Territory of
Pondicherry should be merged with the
neighbouring States. They do mnot like
Pondicherry to remain as a separate Ugion
Territory.

SHRI N. SELVARAJU : Sir, 1 did not
say that Pondicherry should be merged with
the neighbouring States.

MR. DEPUTY-SPEAKER : Shri Sel-
varaju did not say that. It was mentioned
by the CPM Member.

SHRI P. SHANMUGAM : My hon.
friend Shri Selvaraju was waxing eloquent
about the remarkable progress made by
Pondicherry under DMK Government from
1969 and about the political stability esta-
blished by his Party Government in the
Union Territory for five years. His former
colleague M.P. from DMK in 1962 echoed
the sentiments of CPM in regard to the
merger of Pondicherry with the adjacent
States.

Sir, in 1954 Pondicherry was liberated
from French rule. From 1951 to 1969 the
Territory was ruled by the Congress Party,
without any crutches from any other politi-
cal party. Really it was golden era in the
history of Pondicherry. During this time
municipal elections were held for four times.
OQut of 16 Municipalities, 12 Municipalities
were captured by thc Congress Party. All
the villages in the Union Territory got
electricity. All the villages were connected
with roads. Drinking water _fagcilities were
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provided in all the villages. The rural areas
of the Territory did make tremendous pro-
gress during this period. At the time of
liberation Pondicherry was a deficit State in
foodgrains, With the untiring efforts of the
Congress Government during this period,
Pondicherry became self sufficient in the
production of foodgrains. Pandit Jawaharlal
Nehru by giving the internationally renown-
ed JIPMER Medical College to Pondicherry
proved by action his abounding love for the
people of this Territorry. During this period
the Anglo-French Textile Mill was function-
ing profitably. Many welfare schemes for
the upliftment of downtrodden, Harijans,
Scheduled Castes and Scheduled Tribes were
implemented successfully during this period
of Congress rule in the Territory.

In 1967 the DMK came to power in Tamil
Nadu and in Pondicherry the DMK
assumed Office in 1969. From 1969 to 1980
the Congress Party was not in power in the
Territory. Thotgh Shri Scivaraj in his
speech claimed that political stability was
established by his Party Government in
Pondicherry I have to contradict him with
facts of political instability during this non-
Congress rule of 11 years.

Shri Selvaraju was talking about the
achievements of DMK Government from
1969 to 1974. I know personally what was
happening then, as I was the Leader of
Opposition in the Assembly.

During the rule of Congress Party in
Tamil Nadu under the Chief Ministership of
late Shri Kamaraj one industry was coming
up every day in the State. After DMK
came to power in 1967, one industry was
getting closed every day in Tamil Nadu.
Similarly, Pondicherry was making all round
progeess from 1954 to 1969 under Congress
Government. From 1969 under- DMK
Government the economic development of
the State came to a grinding halt. Only one
industry was set up by the DMK Govern-
ment and that was the liquor-bottling plant
unit, which was closed after 3 years. Other-
wise, no industry came up during the §
years from 1969 to 1974. About palitical
stability the less said, the better. The DMK
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Chief Minister and the D.M.K. Home
Minister was at logger-heads. The Central
Government gave the Central University
to Pondicherry. The DMK Chief Minister
announced over the Radio and newspapers
that after his party assumed office, the
Central University had been given to the
territory. He did not say. that under Con-
gress rule for 15 years the State had made
progress in ecducational progress to the
extent of getting a Central University. Even
allowing some credit for this, what happen-
ed later on is worth mentioning. The naming
of this central University became an issue
of controversy between the Chief Minister
and the Home Minister. While the Chief
Minister wanted to name the University as
Aurobindo University, the Home Minister
wanted it to be named as Anna Central
University. This internccine quarrel was
dragged to the streets by instigating the
students and other forces. The whole terri-
tory was enveloped in this kind of unneccs-
sary agitation.  All the political parties were
compelled to participate in this unseemly
wrangle. Then the - Central Government
rushed the foriner Minister late Shri Mohan
Kumaramangalam to the territory. He met
the Chiel Minister in this connection. The
Chief Minister openly admitted to him that
he was not able to do anything because his
party Members wcre working at cross-
purposes and were opposed to him. he
threw his hands up in desperation. Then
an unprecedented thing happened. I don’t
think that such a thing would have happen-
ed anywhere in the world. The DMK
Government did the greatest harm to the
Territory. Even today the peogle are
repenting. The Cabinet met, passed a reso-
lution for the postponement of the ‘setting
up of Central University in Pond!cllxerry
which was gifted by our Prime Minister,
Shrimati Indira Gandhi to the people of
Pondichetry, and fcrwarded that resolution
to the Centre. Today Shri Sclvaraju is
asking what happened to the Central Uni-
versity. His audacity seems to be outside
the turn of cvents in the Territory on
account of DMK Government's foolhardy
step of stalling the setting up of Central

University.
From 1954 to 1969 there was political
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stability because of honest and clean Con.
gress Government in the Territory. For 4%
years from 1969 there was DMK Goy-
ernment in which the Chief Minister and
the Home Minister were at the throats of
each other. The administration was cor-
rupted and the people lost their fulth in the
DMK Government. From 1969 to 1980
three times the Government fell not due to
the manipulations of Congress Party but
entirely due to their own political bickerings.
Two DMK Ministers joined the AITADMK
and brought down the DMK Government.
Was not democracy murdered then ? The
AIADMK Government was in power for
18 months at the first instance and again
for 21 days. Who brought down the
AIADMK Government ? Not the Con-
gress Party and not by any upsurge among
the people, but by the internal political
rivalry of these parties. Iam sure you will
agree that this was not a sign of political
stability ushered in by DMK Government.

Shri Selvaraju referred to'the withdrawal
of support by Congress 1 from the United
Front forged in 198 and he said that the
dismissal of DMK Government was against
all democratic ethos. I would like to tell
you what happened. Congress-I joined hands
with DMK with the objective of giving a
stable Government to the people of Pondi-
cherry. There were 3 DMK Ministers and
3 Congress-1 Ministers in  the Coalition
Government. After assuming office, the
Chief Minister started functioning indepen-
dently. The DMK Ministers began to work
independently. We brought this to the
notice of the leaders of DMK, but no action
was taken to set right the things. Even
then we wanted to be in the Front in the
interest of the people of Pondicherry.

Shri M.A. Shanmugam, leader of DMK
Legislature Party led the revolt against
the Chief Minister. He charged the
Chief Minister and the DMK Ministers
with exercising their authority for the
benefit of their relatives and friends.
This group of dissidents were with the
Governor with a signed petition and request-
ed him to dismiss the DMK Chief Minister
against whom they levelled charges of
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corruption. The Governor said that he
could not do anything of that sort because
it was a democratic set-up and they could as
well raise it on the floor of the Assembly.
The CPM and Janata Members were in the
Assembly. This flag of protest was raised
on the floor of the Assembly by the DMK
Members, demanding the dismissal of
corrupt Chief Minister Ramachandran.
Then these Members also joined the fray.
There was agitation within the Assembly
and outside it for the dismissal of corrupt
DMK Government. There were long
marches, demonstrations, protest marches,
hartals, strike ctc. for the dismissal of cor-
rupt DMK Chief Minister. We endeavour-
ed to bring about a sense of unity in the
whole thing. But we were disenchanted.
Our three Ministers resigned and 10 Con-
gress-1 members came out of the Front. We
went to the Governor and apprised him of
our disassociation with DMK. We gave it
in writing to him. We were not running after
Office.

Then the Governor called the Chief
Minister and asked him to prove his majo-
rity to him -so that he could invite him to
form the Government. He gave three days*
time to him. With twenty elected Members,
the DMK could have proved its majority.
But they could not do so. The DMK con-
tacted the Janata President Chandrasekhar
and the Janata leader in Karnataka, Mr.
Hegde requesting them to direct the Janata
M.L.A.’s to support the DMK. No doubt
in the newspapers there was a report that
Janata would support the DMK in Pondi-
cherry. There were 3 Janata M.L.As in
Pondicherry. They held meetings for three
days and tbey could not come to an agreed
solution regarding the support to DMK.
One Janata MLA openly advocated the
dismissal of corrupt Ramachandran, the CM.
He said that he would not abide by the
directive of Chandrasekhar and Hegde.
The Janata MLAs openly said that by asso-
ciating themselves with Shri Ramachandran,
they would lose their face in the minds of
the people of Pondicherry. They refused to
support DMK Chief Minister Ramachandran.

What happened within the DMK party,
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which had 14 Members at that time ? The
DMK Legislature Party leader came out in
violent protest against Shri Ramachandran.
Another member, Shri Ramalingam issued 2
putlic statement that he would not support
the corrupt DMK regime. Another Mem-
ber ran away to a foreign country. The
DMK then had 11 Members. They could
not prove the majority before the Governor,
who wanted them to bring their supporters
so that he could count the heads. The
DMK failed miserably to prove its majority.
The Governor was compelled by circums-
tances to send a report to the Centre for the
dismissal of the DMK Government and also
to dissolve the Assembly.

Should this be described as the murder of
democracy by Shri Selvaraju, our DMK
Member here ?

He wanted that municipal and panchayat
elections should be held during the Gover-
nor’s rule in Pondicherry. You must know,
Sir, that during 11 years from 1969 to 1980
when DMK was holding its sway over the
territory, no Municipal or Panchayat clcc-
tions were held. During this period the
Centre did not show any partisanship to-
wards the people of Pondicherry. The
Centre continued to give grants and aids in
substantial quantity to Po3Bicherry. All
this money were diverted to party coffers.
The people of Pondicherry were deceived
outright. Their hopes and aspirations were
belied. The charges of bribery and corrup-
tion were made by DMK men, and not even
by the people outside.

Under the President’s rule, the adminis-
tration bas been functioning featlessly and
freely without political interference for the
good of the people. Pandit Jawaharlal
Nehru declared that Pondicherry is the real
window of the composite Indo-French
culture of more than 2 centuries. He gave
the solemn assurance that so long as the
people of Pondicherry wanted to remain in-
dependent they would be allowed to remain
80. Our Prime Minister, Mrs, Indira Gandhi
shows the same degree of love and respect
for the people of Pondicherry. During
Janata regime, she was the only and one
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national leader who raised her voice against
the merger proposition of Pondicherry with
the neighbouring States injtiated by Shri
Morarji Desai. The people of Pondicherry
erupted like a volcano protesting the merger
proposition. Shri Morar‘i Desai was re-
fusing to meet the anti-merger leaders of
Pondicherry. No Janata Minister or Shri
Morarji Desai visited Pondicherry. During
Janata regime Pondicherry was utterly
neglected. Pandit Nehru visited Pondi-
cherry. Mrs. Indira Gandhi visited Pondi-
cherry and endeared herself to the people
of Pondicherry. Today the same parties
who were supporting the stance of Shri
Morarji Desai are raising the slogan of
merger of Pondicherry with the neighbour-
ing States. All the while they are shedding
crocodile tears for the welfare of the people
of Pondicherry. They are adopting the policy
of running with the hare and hunting with
the hound. This is not good for themselves,
The people of Pondicherry have unflinching
faith in the leadership of Shrimati Indira
Gandhi. They will get their legitimate
rights under her benign rule.

I willnow come to the Pondicherry Bud-
get for 1984-85. Pondicherry had become
self-sutlicient in foodgrains but for the last
three years when the vagaries of weather
had destroyed crops and fertile fields. Pondi-
cherry has fulfilled 95% of the plan targets.
Its revenue has been doubled. The pro-
gramme for eradication of poverty has
been taken up for implementation. 48000
families have been identified as living below
the poverty line. Efforts are being made to
uplift 10000 families above the poverty line.
In five years all the 48000 families would
be taken over the poverty line. I demand
that sufficient money should be provided
for this scheme of Administration.

Pondicherry has been divided into four
zones for electricity supply. Pondicherry,
and Karaikkal depend upon Tamiinadu for
tlectricity ; Mahe on Kerala and Yenam on
Andhra Pradesh. Thereis acute paucity of
Power in Pondicherry territory. A thermal
Station should be set up set up here. This
I8 the long-standing demand of the people of
Pondicherry. Then only industries can
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come up here. Till then power from the
Super Thermal Stations in the neighbouring
States should be supplied to Pondicherry
Territory.

The Police in Pondicherry is the guardian
of law and order. The Police Department
has been doing excellent job in this direction.
I want that funds should be provided for
modernisation of Police Force in the Terri-
tory. For many years the Police Force has
been neglected. This must be looked into,
The Pondicherry Administration has identi-
fied about 5000 destitutes in the area who
deserve pension, out of which provision has
been made for 250 destitutes at the rate of
Rs. 50/- per head. After all a sum of Rs. 3
lakhs would be required to cover all the
destitutes. This fund should be made avail-
able. The Central Planning Commission
bad approved the development of Pondi-
cherry Port. A tokensum of Rs. 1 crore
has been provided in 193485 budget.
Madras Port has become highly congested
and to relieve this congestion, Pondicherry
Port must be developed fast. During French
rule, it was a free port. In Southern States
there is no free port like Kandla. 1 suggest
that Pondicherry should be declared as a
free port. This will give incentives for the
industrialists to come to Pondicherry port.

Fishing is the mainstay of this territory.
In November and Decembers, every year
this coast is subjected to cycloue and storms.
The fishing boats are washed away and the
fishermen suffer very much. Ariyankuppam
deep sea fishing harbour should be develop-
cd fast so that the boats get protection from
the natural outbursts. Karaikkal and Mahe
also should receive attention in this matter
of giving protection to the boats of fisher-
men. The former Civil Aviation Minister
bad laid the foundation-stone for an aero-
drome in Pondicherry. In 1984-85 a sum of
Rs. 75 lakbs has been provided for acquir-
ing the Jand for this purpose. Expeditious
steps should be taken to complete the work
of aero-drome in Pondicherry. The question
of Central University is under the examina-
tion of the Central Government for quite
some vime. I request the hon. Minister that
this Central University must be given 10
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Pondicherry Territory at the earliest.

As I mentioned earlier, the farmers have’

suffered heavily during the past 3 years on
account of vagaries of monsoon. Drought
in two years and flood in one year have
destroyed agriculture in the Territory. 1
suggest that she nationalised banks and
cooperative societies should be directed not
to insist upon the repayment of loans from
the agriculturists as per terms ; the recovery
of loans should be postponed for a year.
Similarly, land revenue in the case of pea-
sants whose lands have been affected by
floods must be repealed.

21 hrs.

Pondicherry is the capital of Union Terri-
tory with a population of 1.5 lakhs. Five
thousand French-pensioners are living here.
They get huge sums as pension. We have
Central and State Government officers,
besides JIPMER, the Asia’s premier medical
college and hospital. We have Aurobindo
Ashram. The cumulative cffect of all this
is that the cost of living in Pondicherry is
very high. The fish, mution, vegetables etc.
cost very much. The house rent is sky-
racketing. 1 demand that Pondicherry
should be declared as B-11 city, to that the
Government servants get some relief. The
criterion of population should not be made
applicable to Pondicherry in this matter.
Similarly, Karaikkal, Mahe and Yenam
should also be categorised as B-II cities giv-
ing relief to Government servants in these
places.

In Pondicherry there are about 400 to
450 freedom fighters. While the French left
the place, they burnt all the certificates of
freedom fighters and other Court records.
In 1966 the Pondicherry Administration
prepared a sort of WHO’s WHO about free-
dom fighters and a certificate of honour was
also given to them. But for this there is
no other proof for getting entitlement to
freedom fighters’ pension. I appeal to the
hon. Minister that freedom fighters’ pension
should be sanctioned to these 450 freedom
fighters before they leave this world. Some
attention must be paid immediately to this
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question.

I will now come to the question of closure
of AFT Mill —Anglo-French Textile Mill in
Pondicherry. Shri Selvaraju said that the
Mill was closed on the next day of dismissal
of DMK Ministry. Who is responsible for
this ? The blame squarely rests on the
shoulders of DMK trade union and other
trade unions. In 1982 the workers demand-
ed 50% Diwali Bonus but the Mill manage-
ment offered only 12%. These trtade unions
incited the workers to go on strike. The
mill remained closed for 2§ months. The
workers lost their wages. The Mill manage-
memt struck to the ground. Later the
workers accepted the 129% bonus. There
are 27 trade unions here. None of them
succeeded in their struggle. In no agitation
they have succeeded so far,

Now in order to blame the President’s rule
here in the Territory, the DMK trade unions
and the left and right communist party
unions are instigating the workers to conti-
nue with the strike. They want 10 make
political capital in the elections. For them
the misery of workers is also to be exploited
for political advantage. But 7500 workers,
though they are on the verge of starvation
and though 20 to 30 workers have com-
mitted suicide, have not lost faith in the
Central Government. They know that the
Centre will give succour to them. When
the DMK and other trade unions convene a
meeting, not even 500 workers attend the
meeting. Ten parties have come together
to exploit the misery of the workers. But
when the Congress-I trade union convenes a
meeting, thousands of them attend.

Sir, the fact remains that the Mill is closed
for the past ten months. 7500 workers are
in distress. Out of a population of 1.5
lakhs, 40000 people’s livelihood is dependent
on this Mill. They cannot for long carry
on this distress. In 1981 and in 19.2 this
Mill was raking profit. By taking over
this Mill, NTC will not lose.

Only one section of this Mill is old and
the other two sections are new units. I
request that the hon, Minister should order
the takiog over of this Mill by the NTC,
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This Mill should be re-opened and the misery
of 7500 workers should be ended forthwith.
If this is delayed, the economy of this terri-
tory will be in shambles. I once again
appeal to the hon. Minister to take personal
interest in this matter and come to the res-
cue of 7500 workers.

Our Prime Minister Mrs. Indira Gandhi
has equivalent amount of love and affection
for the people of Pondicherry, like her
father Pandit Nehru, who gave JIPMER to
Pondicherry The people of Pondicherry
have full faith in her leadership and they
are looking to her for the redressal of their
genuine problems. 1 am sure that their
hopes and aspirations will not be belief
under the leadership of our Prime Minister.

With these words I conclude my speech.
21.07 hrs.

[SHRI F.H. MOHSIN in the Chair]

SHRIRAMAVATAR SHASTRI (Patna) :
Sir, first of all, I support the demands of
freedom fighters for granting pension,
Their claims are just but the Government is
delaying their cases. So, I will request the
concerned Minister to expedite their cases as
soon as possible.

Secondly, opposing the dismissal of
Government of Pondicherry and the budget
presented to the House, I want to raise only
one point and that is about the Anglo-French
Textile Mill, Pondicherry. About 7,500
employees have remained unemployed for
over ten months now. The Anglo-French
Textile Mill and its two annexure mills with
modern machinery were producing export-
pattern cloth earning about Rs, 7 crores to
Rs. 8 crores annually in terms of foreign
exchange to the Government of India.

This mill was originally bounded by a
British concern about hundred years ago and
earned reputation for its export of fine
varieties. This is an export-oriented mill,
changing frequently its pattern of production
to the needs of the foreign market.
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After the death of the previous ownets,
the Ango-French Mill was purchased by
Shri G.N. Jatia of Bembay in July 1981.
Ever since, the management of Jatia, far
from applyiog his mind for improving the
enterprise, acted with the pernicious object
of siphoning the wealth of this mill to his
business concern in Bombay through vari-
ous foul methods. He has raised loans
from the UCO Bank to the extent of Ks,
5.10 crores, from IDBI Rs. 39 lakhs and
further credits from a few more banks
and private enterprises.

Shri G.N. Jatia has misappropriated the
sum deducted from the workers’ provident
fund and ESI contribution, dues towards
provision stores and labour credit societies,
besides the arrears of wages. All these to-
gcther amount to Rs. 2 crores due to labour.
Over and above this, he owes Rs, 1 crore
to the State Government towards electricity
charges.

MR. CHAIRMAN : Are you quoting
something ?

SHRIRAMAVATAR SHASTRI: ] am
quoting from a memorandum of the Action
Committee of AFT, which the INTUC
leader had also signed, though he was deny-
ing his signature here,

SHRI M. RAM GOPAL REDDY (Niza-

mabad) : He has supported the opening
of the mill.

SHRI RAMAVATAR SHASTRI: He
was complaining that we are instigating the
workers.

This concition of the AFT Mill and its
unemployed labour was adequately brought
home to the Government of India ever since,
In August 1983, the representatives of 8
trade unions of this mill, led by Shri
V. Subbiah, former Minister of Pondicherry,
and CPI Group leader Shri Indrajit Gupta,
callld on the Commerce Minister, Shri
Viswanath Pratap Singh on 12th and 18th
and represented the problem of the AFT Mill.
In the second meeting of 18¢th August 1983,
the Commerce Minister constituted a five-
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member committee headed by IDBI, UCO
Bank, a represéntative of his Ministry, the
Chief Secretary and the Law Secretary of
the Government of Pondicherry with the
assignment to prepare a package proposal
and start the resumption of the mill within
four weeks. But, for reasons best known to
the Commerce Minister, Shri Viswanath
Pratap Singh, this did not work out, though
the Committee is reported to have met. At
this stage, on 22pd September 1983, Shri
Indrajit Gupta and Shri V. Subbiah called
on the Commerce Minister, as the time sche-
dule of four weeks expired, to urge upon the
Minister for spsedy action. At that moment,
the Commerce Minister, after having fully
understood the implication of the problem
and the soundness of the mill, expressed
his view for consideration of take-over of
the mill by NTC. Incidentally, the Anglo-
French Textile Mill is pota sick mill and
junks, but a fairly modern mill worth taking
over by NTC.

There are 7,500 families of employees cager-
ly waiting cvery day with poignant anxicty
that NTC would take over the mill and
their right for work would be ensured. But,
to their utter disappointment, only starva-
tion deaths are increasing every day in
their families. It is a tragedy that the
Government of India still remains a silent
gpectator to all these hurdies and undue
interventions for prolonging the closure of

the mill.

Agitation after agitation in a peaceful
manner went on during this period of nine
to ten months. Hundreds of men, women
and children courted arrest.

Since the Government of India has not
taken any step so far to solve this problem,
the Action Committee of the workers
decided to send its leaders to Delhi to stage
a Dharpa for some days before Parliament
House today which they have started at the
Boat Club.

In view of this Iwould request the
Minister to get problems solved immediately
for the satisfaction of the workers.

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : Sir, at the
fag-end of the day this discussion on Pondi-
cherry has started. Now, the Members are
impatient, but this is a very important
matter that is being discussed in this
House.

Sir, the Members who have participated
in this debate, have put forward certain pro-
blems. Some of them have also accused
the Central Government for acting arbi-
trarily and for dismissing the Government
at Pondicherry and in dissolving the
Assembly. The hon. Member representing
Pondicherry has effectively rebutied the
arguments put forward in this connection.
1 don't want to go into this matter, as he has
very clearly and categorically stated the
condition prevailing in that part of the
country.

Pondicherry has got a very historical
significance in the scheme of things. It was
liberated from the French and our great
Prime Minister, Panditji, wanted its identity
and its composite culture to be kept. It has
been kept and is being maintained. It isa
Union Territory and the Government of
India has been giving all possible assistance
to develop the personality of Pondicherry
and also to better their socio-economic
prospects.

It has also another historic significance
in view of the fact that the great revolu-
tionary, Sri Aurobindo has chosen Pondi-
cherry as his place of action. That is why
Pondicherry is known everywhere and the
famous devotees of Aurobindo are coming
there.

The great Tamil poet Subramaniam
Bharati was also in Pondicherry. Because
of him also Pondicherry has acquired inter-
national importance.

Sir, I would like only to express a few
things, because many of the points would be
made by the Hon. Minister who is dealing
with the Pondicherry Budget.

Shri Ramavatar Shastri has mentioned
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about the freedom fighters of Pondicherry.
An Hon. Member also has mentioned in
this regard. This matter was discussed at
length. A demand has been put forward
that freedom fighters, who had left Pondi-
cherry in order to fight for its freedom from
outside should be granted Pension. Shastriji
is in the non-official Advisory Committee
and he knows that at one time we had
invited the Members from Poudicherry to
give their views. This matter is very much
under the active consideration of the
Government.

Another important factor that was made

out was about the Central University. Shri:

Shanmugam was telling you how the
Central University, which was sanctioned
by the Central Government, because of the
internccine quarrels among the DMK
Ministers, has not been established there.
I am very happy to inform the august House
that the proposal bad been revived by the
Ministry of Education so far as the Central
University is concerned.

Sir, it is under process and I hope ere
long—as the Education Minister is here and
is saying that it has been also cleared, so I
can very confidently say that this Central
University is going to be established soon in
Pondicherry.

Another important factor is about the
harbour, the project that has been men-
tioned. Because there is a vast potential of
fish in this area, there is a combined port
and fishing harbour scheme. This scheme
is also under the process from various
Ministries and I hope this will also come to
be realised as soon as possible.

Another important thing is about the
textile mills which have been mentioned by
the hon. Members. The Lt. Governor of
Pondicherry has been taking a very keen
interest in this matter. He has met me
several times and he has also met the
Commerce Minister with regard to this
matter. 7,500 families of workers are in-
volved in this thing, an agitation is going on,
and I can only recommend to my hon.
friend, the Finance Minister, to look into
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this matter carefully. Also, if I say any-
thing, Shastriji, a veteran freedom fighter
and an hon. Member of this House would
be thinking that I am indulging in politics.
Itis not like this. The whole thing has
started because the workers were not
allowed to have their own say, people from
outside are interferring in not making this
government or these workers come to a sort
of settlement. 1 will only leave it at that,
and I request Shastriji to use his good
offices in helping the Government to solve
this problem.

With these few words I again reiterate that
since Pondicherry is a Union Territory and
it comes directly under the Home Ministry,
we are sparing no efforts so far as providing
necessary financial assistance is concerped.
People of Pondicherry must have their social
an economic development. As a matter of
fact, much progress has been made, there
are a large number of tubewells dug in that
area and there js a vast area in Pondicherry
that has been brought under irrigation, there
are several factories that have bcen esta-
blished there and Pondicherry, as Mr.
Shanmugam- has pointed out, has been
given the neccessary assistance financially
so that that area may prosper. We know
that the identity of Pondicherry must be
protected and so their identity is being kept
up. ’

With these few words, I thank you for the
opportunity given to me to speak.

arard WA R (IrawT) ;. gwrafa
w@iEy, gifexq &1 A A & vE A
oY ngly arafaz &1 fax @k d@are & S
& g @er gy orar 81 qifewd N giya
¥ quarq qfeq JFET AA AZE F AR
& qay =aay gfeg i §1 9 T agi
&Y storr &1 faer o faer <@ & AR gt oY
qAT &7 SN @ AR faer @ § 9@ W
IerE AV AR TG azen & fwan
ag U gwied ¢ tar fr faddt ot &
Y Y qral ¥ Avegw agar §, w6 G
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aga safax &, ¥ a1gn € & aifead foma-
fa g s gad afwearg, amw stk
¥ F i frg ¥ 3fie & wifead 1 R
R E A vawr fasa @ afiay | ad
ara faw ¥ grarw # ) & favare & srar
7§l FgaT aqifs guaaga w9 § | aifeqd
gl farm s & fau gg agm AR A
FAfas %1 gF aga T Feaar Ft &7 AT
B WATT T UF QA 1T g ITAT 158
| gg g g f& amar qdf Faiga &
IO 59 AW F wadg w@ el aal A fow
¥ adia¢ gfeaat 4, faad qepreia w17
w4 o mfve &, g 3o faet qwal
& ara fasr 3 F Qar wgew <o e gad
afeaes 1 fazry Y AFar A @ A
Wt agi fRet g AW S gu N vE A
F@ERFARIAEUE Frad arag A §
Tg e A o fagscaFIE, #
HIATE 9 A F AAAr qrgar g FoIq
A0 & gracy H g FuT FAATE H Y 7
faretr s=rag 7 @rEl A 3q 9AfET
fawra & fag fau foad aga agv maq ga,
Al wd i @r ) Prad s gg e
g F1 agi gsfafredzT fasmr qen
gefafizgz & agt @ & ag §9 qaT
gorm ¢ | wrnifas fesfa ) de@ guivag
AgIT quedt g¥far Ay yft & e F o
g graeg § g6 famarggar warn g,
Ta 30-35 Q19 & g agr qAry , HHd
are agh a1 §, 99 snfaw v gwear
ga WY & agi war 778\ I gvag ¥ 49,
wraa finerr st 4gi oz &8 g€ &, v
Wt oy W @ R oagt qv seaddn
gga+T §13%2T a9 1§ § Faadr g¥f arqara
AT A1fEA | 57 G9T F37 gAT g § ok
¥ e T & fa@w @i § fn agt
sivnfas feafa w1 3@ gQ anifas § ow
wEI AR &Y A wedAT o, dfeq gz
T AgE W1 TR ¥ AR sl gfawy
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Ty ot =rgen § e guwr fawrw @), suw
TR H At @ £ 91 @ g afwemrg
AELF aG F1 agr @ ofcfeafaat
G AT AT @ E ) qgF srawain F
fag adt sfsar st o1er A @ g &
gAr gfe Wi s T @
afiar § @ sdfaw &1 gfar @y
afasarg * ama ger gar §, 9w cfear v
& § &9, \g@T FE—I] 9% fag
F1A § 741 7 a9 W—oifeIq & qg
faar fagr a1

¥ ar fadedt ardt & o aifeRdr 3
LT wgea ot fora-fea wear amgd
21 %@ ain g e afewrarg ¥ arg ot ofar
T AT R IAH qifeq F arg fyay Fear
S

g oF gRwa & fe faad ot g
wifaq gfkars § ag afs waey <@ a) gawr
fawra 7t § avar g—ag g el @,
Mar gy, ifexq & ar svema fawiane
g ¥EE g I IAwT afuw
fawra garr &, Eiar @1 & aT o ot @
@1 afE 3 waaew @ A awr fawrg ag
Qaxarg 1 §af svewm Frdarc mar
ut | Jur A faad Wt agr aegTag o
9% €1 §, Tt 9 Wi gl &, g wF
T NI E R agh A Dofroqmo A

WU agd I wfearf @@t wc @ 1 &

WIT G q1gAT FTAT wA1gar g i
TG I & fawrg & qvag § fawrg
ANTATH FAT | AUEATT Y A ogror and §
wa% fag frer arere 3 e a=ong &
fawrq & foag Arod a € §) afe qar A
g &t & srg g o) FAG wo aifedd
w7 fawre owwa frar o sifgg | woe
¥ g ¥grea ¥ Wt fawre fear
qwar )
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gfrafedter qiq ot ag¥ fafea @
[HT 9T, IgH EoqHo ¥ Y J T
wTaT, 94 afay Swar & a9 A faan
vg afrafedt & qm fear s s Saw
ATy 3§ wgrA A0 srefa oY & qrg T
a1g ga<r Fret ®1 AT @A w1 A€ e
adi B 1 oumwoFo H A1 ¥ o uger fafedy
¥ @ 3% AraT ¥ FF g X AN 4T
arargw v q oo fwar § &A@
an ¥ Fgfag & ®) TREET W[ A
Fifem 1) @ & wew § 7 a@-fed
forad 9A%T qaq gt | wiua Tigdy I fe
agi fawra g, agi & wda AN T A/
< ga¥ fog % drorard qar af § 10
Forz agi 3w fipar mar § e wrarg e
¥ QA & forg zrgm A §1 9 famr Sy
FIX #Y 71 T L § IAS wOAgT yw
# YT 3N @At fs g7 sl & gfvaa
& A gar-waw afgwRrd § msr 0
Y ¥ geore far @, 7 adt g & fr aven
A R AN X AT X ITHY A
FQ & 1€ 7Y% fae G 1 I7F G AT
A8 § 1 AwAT Exaerz Fofew & faw
F1 IF. ANIT KT KA 1 gt ¥ M
sfafafa gmt sige (ar5) & agr 9T &3
ard arf freie & g % § 1 ag e
frar gt f& agi & wsw awr §  gwra
ga wiwa (k) w1 wfafafa & o awar
R zafaq fagrq gt wn w3 & af dfex
ag faegw fauae g1 agh ¥ O w@w
(ar€) & sfafafa §, 3 7t ® Svar & frd
Falagi Mt oaradr gw § P o aw@
{ faerer gt %Y W w2 faar aqr | 7g7 T
feafy ag Y fis ¥ a1 Q7 3rrae § fired-
9 ¥, FYE fadwr g1 ar a1 A o
3O oreft g wewT w3 dar 91, wrf o
TN A 2w g1, #E frdy A A
W AT qgy wT Al WY, AX TE A
dar A d, gA-ag F I—Ig do
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o o FTAT FY 1T 4t | yafaw gz agi
aga o8 T gaT § AR 9AGT I AgI
qu § o7 7gt g3 W T W fearwar &
IAHTF THET HLar g |

SHRI M. RAM GOPAL REDDY
(Nizamabad) : I do not want to touch the
points already raised.

I do not agree with Shri Educardo Fauleiro
saying that the Chief Minister had no powers
there. But as a matter of fact the Chief
Minister had powers. He had gone to con-
clave on his own and that was within his
power.

Sir, during his period, a lot of harm was
done to the Union Territory. During this
Governor's rule, a lot of improvement is
there. One sugar factory was promoted by
myself and the other sugar factory was by
the Home Minister. You know, what is the
difficulty in starting. But during this short
period, T was surprised to sec that the sugar
factory has gone into production. Now,
they are producing sugar in their own area.
They are also helping the adjoining State of
Tamil Nadu sugar-cane growers to grow
more canc so that the factory may have
full-time work.

Now, Shri Ramavatar Shastri has said that
the dharna and agitation was peaceful. No.
Sir. It was not peaceful. The Lt. Governor
and the administrators have taken preven-
tive steps. Even to create trouble in any
place, a big number is not required. Even
50to 60 people can create trouble, and
those people were there. Fortunately the
Government has taken preventive steps and
they have kept them as “State guests” and,
therefore, there is no trouble.

Yesterday, I was there. The Jland is
fertile. The people are hard-workers. 1
want that more electricity should be
supplied and irrigation wells should be dug
in a big way by the Government to help the
farmers so that they may grow more food-
grains and feed the sugar factories and other
factdries. Just now, he had said that they
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have now appealed to the Prime Minister.
Appeal is very good, Sir. At the same time,
what is the threat ? This threatening part
is not acceptable to the Congress-I. If at
all, they want, let there be an appeal and
settlement and that can be discussed ~ with
the Lt. Governor. As a well-known freedom
fighter and a man who has sacrificed a lot
for the country and a very knowledgeable
person, he can decide the issue. They need
not come all the way. The poor people are
only misguided by the Opposition to show

that they have got strength. Fortunately, ‘

they have got no strength. The sole re-
presentative, Mr. P, Shanmugam is here.
He is very popular in that atea. I had an
occasion to go to that place 3or4 times
this year.

With these words, I support the Budget.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : Mr. Chairman, Sir, let me
thank all the hon. Members who partici-
pated in this debate and made certain cons-
tructive suggestions in order to make the
Union Territory of Pondicherry prosperous.
My burden has been lightened by the inter-
vention of my distinguished colleague, the
Minister of State for Home and the sole
representative of the Union Territory, hon.
Thiru P. Shanmugam who has given us
bloy-by-blow account as to why the Presi-
dent’s rule had to be clamped and ultimately
the Assembly had to be dissolved.

The Rudgct proposals and thes tatement
which the Minister of Finance has placed
here on the 5th March, 1984 present a very
promising outlook for 1984-85. The Plan
outlay would be around Rs. 30 crores which
would be R4.7.80 crores higher than the
current year.  And the allocation for social
and community services, transport, irriga-
tion which was mentioned by Shri Ram
Gopal Redlly, and power has been substan-
tially stepped up, for the coming.year. In
the annual plan for 1984-85, special thrust
is given to the programmes to improve the
living conditions of the economically weaker
section in the Union Territory of Pondj-
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cherry and special attention is being given.
This includes construction of low cost
houses through participation of bencficiaries

and strengthening of the public distribution
system.

The hon. Member representing the DMK
Party did raise and pose thc question as to
what has been done by the Central Govern-
ment after they took over. 1 can go on
reeling off various programmes which have
been initinted after the State came under the
President’s rule, In the light of the fact
that he is not here, that only shows how
serious he was in trying to make out his
points.

One particular reference which has been
made by almost every hon. Member who
participated in the debate is about the
Anglo-French Textile Mill. It has had a
chequered history. The hon. Member, Shri
Ram Avatar Shastri, did take us through
certain aspects of it. Some of it is modern ;
some of it is junk and some of it needs
modernisation. There are 7500 workers.
That means, multiplied by four or five, it
would come to a substantial number of
family members. The targedy of this Mill
is that 52 per cent of the equity is owned by
one Mr. Jatia. He is playing ducks znd
drakes

MR.CHAIRMAN :
cent ?

What aout 13 -

SHRI S.M. KRISHNA : It is owned by
various other people. 1 made it a point to
find out how much is the equity owned by
the Government of India institutions. [
was told that it is about 7 or 8 or 9 per cent,
subject to correction. 1 was only hoping
that good sense will dawn upon the workers
to cooperate. The Mill was doing fairly
well and, as Shri Ram Avatar Shastri said,
it was export-oriented. ] thought that the
workers who are working there would
volun‘eer their cooperation in order to see
that the Mill is re-opened.

1 was told that at one point of time there
were 27 unions. They have now been
reduced to 15 upions. With due respect to
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the CPI-led union, 1 believe, he was nomi-
nated as the Chairman of the negotiating

committee. The Chairman of the negotiating -

committee twice walked out of the negotiat-
ing table, When this is the attitude of some
of the responsible trade unions, how do you
expect that the Mill will be re-opened ?
There must be some determination on the
part of those who are representing the
labour unions to see that the Mill is re-
opened.

I think, the point was very well made by
my hon. colleague, Shri P. Venkatasubbaiah,
when he said that it is the interference from
outside, that is, the back-seat driving from
outside, which has led this Mill to be closed
and which has created a situation whereby,
unfortunately, the Mill continues to be
closed. But the Government have not be-
come oblivious of their responsibilities.
They have taken certain steps for the wel-
fare of workers of the Anglo-French Mill.
They have given financial assistance to the
suffering workers at the rate of Rs. 75/- per
month for two months, an advance of Rs.
300 for Diwali, an advance of Rs. 200 for
Pongal and, more recently, Rs. 75 warth of
rice to all the families of the workers.

Nationalisation is now being demanded.
The Minister of Finance, in his Budget
speech, has made it very clear that nationa-
lisation will be considered only when all
other avenues fail and if the administrative
Ministry is convinced that the Unit is
economically viable then only the Govern-
ment of India can step in to take over the
mill. We do not believe that all avenues
are exhausted.

Ithink the Lt. Governor of Pondicherry
will make efforts.

I would only appeal through this House to
the workers to come back to the path of
sanity, reasoning and sobriety.

Dharnas being staged in the Boat Club
need not necessarily be the avenues to im.
press on the Government of India or on the
Government of Pondicherry to reopen the
mill. On the other hand, they could have
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gone back to Pondicherry and then united
all the workers to come and give a helping
hand to the Lt. Governor so that the
negotiations could have brought about some
reasonably good results. Even now, it is not
too late and political interference, whether
it is by DMK or by AIDMK orby CPI or
CPI (M) has got to cease.

MR. CHAIRMAN :
closed ?

SHRI S.M. KRISHNA : 1Itis closed for
about ten months, We are really concerned.
We are not very happy that a mill of this
nature should be closed. It means loss of
production, and a great loss to the entire
national economy.

Since how long is it

Effective mobilisation of additional re-
sources has been made which led to subs-
tantial increase in the Plan outlay. The
mobilisation of additional resources during
1982-83 was of the order of Rs. 20 crores, in
19831-84 it was Rs. 22 crores and in 1984-85
it is expected to be Rs. 30 crores.

Mention has been made about power
scarcity. In order to overcome this scarcity
of power, Pondicherry is now geared up to
get power from Neyveli Project so that it
does not have to depend on Tamilnadu for
power supply. Inthe Budget statement, we:
have made a provision of Rs. 4.45 crores
for power sector. That means, Pondicherry
should he in a position to reccive adequate
and sufficient power from the Neyveli Power
Project. This Rs. 4.45 crores is intended
to strengthen the base,

A reference has also been made about the
free trade zone. Now and again this demand
is being made. I will certainly convey this
demand to the Ministry of Commerce. But
I am given to understand that there are
already two ccnt per cent export-oriented .
Units which are coming up in Pondicherry
and this should serve as an additional incen-
tive for the Ministry of Commerce to consi-
der this demand.

Government has taken note of the various
other points which have been raised in the.
course of the debate.

AT AT [ (AAY)
FTENEE?

: gfvafady
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SHRI S.M. KRISHNA : The University
has also been set up. An Engineering
College has been sanctioned. The Govern-
ment of India have communicated to the
State that the Engineering College has been
sanctioned.

A Consumer Cooperative Federation has
been set up and the public distribution sys-
tem has .becn strengthened. Apart from
adding more fair price shops, more commo-
dities have also been added.

These are some of the progressive
measures which have been initiated by the

Central Government after the President’s

Rule was imposed on Pondicherry.

I seek the support of this House so that
the good work that has been done under the
President’s rule can continue.

With these words, I commend the Budget.

SHRI BHOGENDRA JHA (Madhubani) :
Will the Minister Jet this House, and
through this House, the country and the
people of Pondicherry, know by which time
democratic processes there will start and,
secondly, by which time the Anglo-French
textile mill will resume production, whether
by nationalisation or having control over it
or any other method ? Can the Minister
give some idea to the country and to this
House ?

THE MINILTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : I may assure
the hon. Member that we dp believe in
democratic process and 1 will also assure
him that not even one day will be lost, when
we take the decision at the appropriate time,
to cstablish democratic process in that
Union Territory.

MR. CHAIRMAN : I shall now put the
Demands for Grants on Account in respect
of the Budget for the Union territory of
Pondicherry for 1984-85 to the vote of the
House.

SHRI BHOGENDRA JHA: Let him
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give some idea,

MR. CHAIRMAN : -He has stated that
it all depends on the cooperation of all.

The question is :

‘“That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the
third column of the Order Paper be
granted to the President, on account,
out of the Consolidated Fund of the
Union territory of Pondicherry for or
towards defraying the charges during
the year ending on the 3lst day of
March, 1985, in respect of the heads
of demands entered in the second
column thereof against Demands
1to3L”

Those in favour will please say ‘Aye’.
SEVERAL HON. MEMBERS : ‘Aye’.

MR. CHAIRMAN : Those against will
please say ‘No’.

SOMI: HON. MEMBERS : ‘No".

MR. CHAIRMAN : 1 think, the ‘Ayes’
have it, the ‘Ayes' have it,

SHRI BHOGENDRA JHA : The "Noes'
have it, Sir.

MR. CHAIRMAN : 1 think, there are
only one or two on this side.

SHRI BHOGENDRA JHA : Let there
be a division. Let thereisbea quorum,

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : I appeal to the hon.
Member through you, Sir, that he may not
insist on division at this odd. hour. It was
agreed by the Opposition partics that they
wauld cooperate when we decided that we
would forgo the Friday.

-
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SHRI BHOGENDRA JHA: You say,
that the DMK is creating the mischief, the
CPI is creating the mischief, the mill will not
be opened. . (Interruptions)

MR. CHAIRMAN : Are you pressing
for the division ?

SHRI BHOGENDRA JHA : Yes, Sir;
I am pressing.

MR. CHAIRMAN : Let it go on record.
He is pressing.

SHRI P. VENKATASUBBAIAH : I
make an appeal to the hon. Member not to
press. This was to be taken up and finished
today because tomorrow is a holiday. That
was the agreement reached.

SHRI MALLIKARJUN : It has been
agreed by the Opposition Parties that they
will cooperate. Originally Friday was a
working day.

SHRI P. VENKATASUBBAIAH : I
make an appeal to the hon. Member, Shri
Bhogendra Jha, not to press.

SHR1 BHOGENDRA JHA : You say
that the mill will not be reopened. You are
ruling Pondicherry.

SHRI S.M. KRISHNA : Let me make
it very clear. Idid not say that we are not
going to reopen the mill. 1 only sought the
cooperation of the workers and the goopera-
tion of all the political parties in Pondi-
cherry to strengthen the hands of the Lt.
Governor so that negotiations could take
place and a chance may be given for the
mill to be reopened. [ also appeal to those
who are sitting in dharna at the Boat Club
to go back to Pondicherry and sirengthea the
hands of the Lt. Governor so that he can
make earnest efforts to reopen the mill.

MR. CHAIRMAN : Are you convinced
now ? | hope you are not pressing now.

SHRI BHOGENDRA JHA ; Alright,

Pondy. Budget, 84-85, 666
D.G. on Acct. (Pondy.), 84-85,

DSG (Pondy.), 83-84

. MR.CHAIRMAN : Heis not pressing.
I will again put it to the vote of the House.

The question is :

““That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the
third column of the Order Paper be
granted to the President, on account,
out of the Consolidated Fund of the
Union territory of Pondicherry for or,
towards defraying the charges during
the year ending on the 3Ist day of
March, 1985, in respect of the heads
of demands entered in the second
column thereof against Demands
1t031.” ,

The motion was adopted.

MR. CHAIRMAN : I shall now put
the Supplementary Demands for Grants in
respect of the Budget for the Union territory
of Pondicherry for 1983-84 to the vote of
the House.

The question Is :

“That the respoective Supplementary
sums not exceeding the amounts on
Revenue Account and Capital
Account shown in the third column of
the Order Paper be granted to the
President out of the Cousolidated
Fund of the Union territory of Pondi-
cherry to defray the charges that will
come in course of payment during the
year ending on the 31st day of March,
1984, in respect of the heads of the
demands entered in the second column
thereof against :

Demands Nos. 1, 4 to 31."

The motion was adopted.



